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New Delhi, this lUtl, ou, ,

■.•Q,c LAKSHMI SWAI«NATHAN,»8ER«.J)
Sm-'BLE SHRi 'K.. MUTHUKUimR,^!:E«^BE!Ea.A)

eopai Krishdn Shanna
R/O 253i, Ciihey C/hiara
Dliai'ampur a Aop-f
"Delhi.

By Advocate: Shri Rajiv Bansal, prcixy
counsel for Shri B.K. Aqqarwai.

verstis

1  , Union of Iridia,_ , .
Lt. Governor" of Deli"ii_
N a t: i o i i a 1 C a p i t a 1 T e r r 1.19V • ■
Rai Niwas
Dellii 1 10
Ti'irough, ^
Gover nment of JNCT oi ^u«...ni^
Director ate. of Education
rioo"!« No. 21 ! 0, Old Secretar lat
DeUii nOOSA.

iviifiistry of Home Al'faii
through its Secretary
i^inistry of Home
.North Block Respondent:
fjew . Oe I n i.

y

ORDE R (oral )

KOifll BLE SMT. LAKSHMI SWAMINATIHAN. FMBEKaGj )
i-'j v c iHeard Shri Rajiv Bansai, leai not.

couivse.1 for .the applicant and perused the . ecwi t .
7. Learned counsel submits that the i espt, .,.t
have acted In an arbitrary mani iGi in ti.ac a r i ic; ,
situated person. SM"i, Choftay Lai, InvesLigcrl.
been given tiie benefit of service , ender ed b- ; .
Delhi Census Office, whereas this has been de:;. :r
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-2.

the applicant who iiad also ser ved m uie .-e.i
Department for the period from 3.7.61 to 28„2.6:: „
further submits that this fact had already bao:
brougiit to the notice of the respondenla in '-I -•
represetitation which iias been referred lo x.i
earlier order passed by ti,e Tribuna)

dated 9. /.97. He further submits that tiie Oiiiy Uiuu;. ,

respondent-1 has refused" similar treatmenl. to
dpplioaiiL is that the benefits can be allowed (e
with tiie appr oval of i espondeiit-i: .

.  We note tlia I: iviinistry oi'

Affairs/respondent-2 was also a party an OA., iocs,

but admittedly the order dated 16.3,98 whicii hat
impugned in this OA, iias pa->...-ed ... io.

D

respotiden t-1 .

In the aforesaid f'acts arid r;ii cu111sLa11ae

tiie case, OA is allowed and disposed oi wall,
following dir ectioris^ -

j|) In the light of tiie order passed oy

Tribunal dated 9.7.97 in OA. 1 562/97, respotuie;

shall furtiier place the relevant papei Iiic.. i.u_iir.j
representation made by the applicant, toge

the aforesaid order of ttie T, ibunal bci
' responclent--2 who shall pass a reasoned ano apa..,,

yrtKsr within one month from tl'ie date of reoej. pL

copy of this order with communication to
appIican t;
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jiiS RespondenCS"IS2 shall also, Qial.t osi =o
hearihg to the appAcant and Keep m vis. theit oross.,
passed in the ease of Shli Chhotey Lai. --f «
applicant claims parity Psfore passing the aforesa.d
oi"d0i"; ci-i 'id

am If snv further Prrevance survives
v-ed by respondents-1&2,order- as ■may be pds-pea uy t 1.^10

is given to the applicant to take any approp, raos
■  proceedings as are open to him under law.

No order- as to costs.

jibe
(K. Muthiikumar )

Membei-- (A)

(SiTit. Lakshmi Swamina-tsai:)
I'lember- (J /


